
487 O "* Answers SRAVAMA 13, 1881 <SAKA) Owl Answers 288

19w M dM r «t ftiM jW l aai Com- 
• W t e t a i  M M  S. K. M W ; Why
indirect, Sir? Then is a direct effect 
an the earning*. 8urely on account 
o f this reduction, not only our people 
do not go outside, but fewer outsider* 
come here. As regards the other 
eventuality, although the number of 
tourists is the same or has increased 
•lightly, earnings have gone down for 
obvious reasons.

Shri Sartsh Chandra Mathar: May I
know whether the Ministry of Trans-
port and Communications has dis-
cussed with the Finance Ministry this 
crucial point that this measure has 
adversely affected not only tounsm, 
but the foreign exchange position, 
teasRUKh. «& thft. «sba»SBs.
earnings have gone down from Rs 48 
crores to Rs. 37 crores? May I know 
whether you have discussed this 
matter with the Finance Ministry and 
if so, what are the conclusions you 
have arrived at?

Shri S. K. Patti: We have been very 
anxious that this basic allowance 
should be increased and we are dis-
cussing it with the Finance Ministry 
We hope that m the near future we 
shall be able to increase it

Shri Bam Kriahan Gupta: How much 
foreign exchange has been saved due 
to this decision9

Shri S. K. Patll: Anything that is 
not spent is saved.

Train Derailmeat

("Shri Raghunath Singh:
*51 J Shrtmatl Ha Palchoodhari:

*\ Shri C. K. Bhattaeharyya: 
Shri P. C. Borooah:

Will the Minister of Railways be 
pleased to state:

(a) whether it is a fact that the 
Arahxgaon bound 5 Up Express met 
with an accident on the morning of 
the 20th May, 1M9 between Sonaili 
and Jhana stations on the Katihar- 
SiSguri Section o f the North Bast 
Frontier Midway;

(b) if so, the details of the accident 
siich as its causes, casualties among 
tpe passengers and railway staff, relief 
given, the loss of property of passen-
gers and the railways; and

(c) the steps taken m regard 
thereto*

The Deputy Minister of Railway*
(jShri Shahuawas Khan): (a) to (c)
A statement is laid on the Table of 
tjie Sabha (See Appendix I,
afinexure No 10).
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Shri Ansar Harvaai: I suggest that
$Q  No 100 may also be taken up 
along with this.

Mr. Speaker: 1 am not going to take
ii

Shri C. K. Bhattaeharyya: Just now 
was stated that compensation has 

(tot been paid May I know whether 
compensation will be paid to the 
forties over and above the ex gratia 
fWyment that has been made to them?

Shri Skahnawaa Khaji: The claims 
vvill be submitted to ibe claims com- 
tnissioner and it is up to him to decide 
to whom to make payment and what
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amount to each individual on the 
merits of each individual cue.

Shitaitt Maajela Devil May I know 
whether the General Manager of the 
section received a letter dated 22nd 
May from one of the victims of the 
accident rejecting the press version of 
that?

Blurt Staahnawai Khan: The investi-
gation into the incident was made by 
the Government Inspector of Railways 
Surely, bis finding is more reliable 
than the press reports or some indivi-
dual’s letter to the General Manager

Shrtaatl Maajala Devi; That was 
dine of the victims. I want to know 

whether the General Manager of the 
section received a letter from one of 
the victims, rejecting the press reports

Shri Shahnawas Khan: As I just 
submitted, we do not go by the press 
reports We go by the finding of the 
Government Inspector of Railways 1 
am not aware of the particular letter 
which the General ■ Manager u sup-
posed to have received But if any 
victim had anything to say the proper 
person to make a submission to was 
the Government Inspector of Railways

Shri Teagaaaaal: The hon Deputy 
Minuter has stated that the Govern-
ment Inspector of Railways, Calcutta, 
has conducted the enquiry and has 
given his findings If he has given his 
findings, what action has the Govern-
ment taken on the basis of the find-
ings?

Shri Shahnawaa Khan: He has only 
submitted his provisional

Shri P. G, Sen; Is it a fact that the 
local authorities at Pumea differed 
from the findings of the Government 
Inspector, so far as the causes for the 
accident are concerned?
• Shri Shahnawaa Khaa: The cause at
the accident, as given by the Govern-
ment Inspector of Railways in his 
provisional findings, it that the track 

tampered with by a person or 
parous unknown.
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Expedition Ddivtrjr a t Geode hr 
Railways

+
f8hri Harlsh Chandra MaOwrt 
) ShrUnaU Ua Palehoadhwrl:
I Pandit D. N. tlwary:

*54.  ̂ Shri Damaal:
| Shri Raghunath Singh:

 ̂Shri Palladia:

Will the Minister of Railways be 
P.eased to state:

(a) whether Railways have evolved 
ahy scheme for increased facility and 
e^cpeditious delivery in respect of 
jjbods transport (including door to door 
“ Slivery), and

(b) it so, the outline and implica- 
tlbns of the scheme*

The Deputy Minister of Railways
JShri 8. V. Raaaswanty): (a) Addi-

bnal measures for expeditious trans- 
JjSrt of goods and for door to door 
d(?hvery have been taken

(b) Brief particulars of these 
Measures are —

(i) Provision of Guaranteed Tran-
sit Service between specific 
pairs of important stations 
where the time of transit is 
guaranteed beforehand so that 
the merchant* know that the 
delivery will b* effected wife. 
in a specific target tbn*. *




